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None present for the petitioner even 1n the second round‘

at 12.20 PM.
Mr.Anupam Agarw l, pProxy ‘of Mr.M. Bhandar1

the oppos1te ‘pa ty/respondent. *u

3

The appllc t ‘has moved this’ Contempt Petltlon against the
that' the respondents have dlsobeyed the order
in { 0.a" No.278/99 and

~ counsel for

respondents allegi
of the Tribunal dated 15.6.99 passed

consequently they'should be dealt with as per law.
2. - The respondents .have stated “in tbe
d1sobed1ence of - t e order of the Irlbunal dated 15.6. 99 has been

reply that no

commltted by the respondents, therefore, the Contempt Petltlon 1s

1lladv1sed and deserves to be dlsmlssed ,

3. We have considered the appllcatlon and heard the counsel

. for the responden s.
The counsel for the appllcant is not avallable to advance

4.
the case of the applicant, to day.

5. FOm the facts of the case,
.applicant had filed an O.A" agalnst his transfér ordei whereln

.sought quashing of the order Annx. e%_dated 28. 5 99 by which-he was
hip ot

it appears* that earlier the

c.eM/ e Ltv;

relieved .and: d'rected to

Apprehendlmg that the appllcant may be transferred to a distant
place, he filed the O.A 1n vhich an 1nter1m order Annx.CPl was
passed . and the respondents were d1rected An the meantime the

respondents will not issue fresh order transferrlng the appllcant
outside‘the Division.. The counsel for the respondents submits that
'no such fresh’ order was passed by the respondents and the appllcant
~ has moved thls ontempt Petltlon to pressurlse thes respondents. He
further submits that the O. A filed by the appllcant was dlsmlssed

on 8.10.99 co equently the’ 1nter1m order came to én. end on that
6. .However,. looking #% independently  disobedience relating to
interim relief, we are of the cpinion that there is no such facts
available on files which may’go to show thatﬁany fresh order was

passed by the | respondents .in contravention oﬁftheiinterim order.
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" Therefore, in our view, the Contempt petition does not survive

therefore, the same deserves to be dismissed. ‘
7. We hereby dismiss the Contempt Petition, amd thiqes issued\
to the respondents are hereby discharged.

(M.P.Nawani) (A.K.Mishra) ff_
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